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TN THE CENTRAL ARINISTRATIVE TRIZNAL, JAIRJR BENCH, JAIHIA,
QA €71/94 : Dste of opder 11,1,929

Trilok Mishra : Applicant

nion of India & Others : Respondents
Mr, S, Numar : Counzel for the epplicant,

Hort'hle My, Gopel irishna, Member {(Judicial)

[y

Hon'ble My, N,II, Verma, Memb2r (Administrativa)

PER HON'BLE MR, GOPAL ERISHMA, MSMB3A {JUDICIAL)

has prayad in this application

!_!

Applicant Trilok Misnw
u/s 19 of the Admindiztrative Triburmals Act, 1385, for a
direction to the respondents to mslezace his promotion to the

post of W, T.M, Grede I w,2,f, 1929 with all conszquential

2. N2 have nhzard the lzamed counszl for the applicent
and have psrused the records
3. The applicont has stated that he had earlisr £3ilzd an
epplicaticon befors this Tribunal, which was ragistered as
\]

OA no, 212/92, in which o divection was given tha
may he given an additional epportunity of appsering at the trads
test and it ey be considared as sxaminstion of the year 1939
for the purpose of age relszabtion, Puosuant to the decision of
the Tribunal, & trade tsst was conductsd For the - post of W,T.M,
Grede I and the applicant was dzclsred zuccessful in the test,
Now the applicsnt claims promstion to the post of W,T.M, Grade I
against the vacancies of 1939, Since the applicant has made a
representation to the concerned authoritios in this ragard vide

Annexure Awd, which was reciived in the

;—..’.‘ ~
v > oiiice of the respopndent
an 6.0 94 we A% em ‘
N 0.9.94, we direct the respondents to dispose «f th2 pegrese
-~ "‘ - -

tation as par rules throuo
’ S per rules through s speski orider within a periad
9 pesking arder within a period



i
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of two montha fron the date of

(UJHT‘ If +he eJIH] cont i3 sti

talen an the representation,

a fresh OA, This DA is disposac

of e&dmission,

ﬂaﬂ dR( )

receipt of copy of this
1 sggrievad by any decision
shall he gt liberty to file

of d'COEu1UJ]y at. the ztage

Qlﬁv&w

(GOPAL RISHNA)
MEMBER(J)



